DELHI LEGISLATIVE ASSEMBLY
BULLET IN=~PART EE
(General Information relating to Legislative and other matters)

& rugust, 1994

No, 109

(1) Commencement of the Thirq Session of the
First Legislative Assenbly of the National
Capital Territory of Delhi.

Members are informed that the Third Session
of the First Legislative Assembly of the National
Capital Territory of Delhi will commence on Monday,
the 22nd August, 1994 in the Assembly Hall, old
Secretariat, Delhi.

{2) - Allotment of Days for the transaction of
business during the Thirgd Session,

The sittings of the Legislative Assembly for
the transaction of Government business have been fixed
provisionally for 22, 23, 24, 25 and 26 of August, 1994,

A provisional calendar of sittings is being
ciramlated separately,

(3) Time of sittings of Legislative Assembly

Until the Speaker otherwise directs, Legislative
Assembly will, on days when there are sittings, sit
from 2,00 p.M. and continue until the business fixed
for the day is concluded,

(4) Allotment of days for answering questions
during Third-_ Session (Rule 34)

The following days for answering questions by
Ministers in rotational order have been set out below
during the Third Sessioni:-

Group Departments _ - Dates of
answering
questions

et e e -— ]

A Administrative Reforms, General Monday
Administration, Language, Home, A 22
Development, Agriculture, agat
Excise, Labour, Welfare of sc/sTs,
Law & Judicial and Food & Supplies,
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Group o " Departments T Dates of
Answering
- e e e e GUEStioNS

B Services, Vigilance, Environm=nt Tue sday
Forest & wild Life, sales-tax, o 23
Gurudawara Elections & Adminiz-ration August

| of Gurudawara, Tourism, ©Ele~=ions. '

c Transport, Fublic Relatir:n Dagtts, Wédnesdaz
Education, Training & Technical - )
Education, Finance, Social vWielfare, August 24
Employmenc.

D Urban Development, Irrigation & Flood, Thur sday
Ind s, Medica lic Hea e

ndustries, Medical & Pu? e -Health August 25

E Land & Building, Revenue, Planning, Friggx

: Co-operation, Prevention of Food - ﬁst 06
Adulteration & Jail. g

(5) Notices of Questions and Holding of Ballots

Under rule 30 of the Rules of Procedure and
Conduct of Business in the Legislitive Assembly, not
less than twelve clear days notice of question is
to be given by the Members and not more than three
| Starred questions on a day con be asked vide rule
43(2) abid. It has been decidag that the notices of
{ _ dquestions for the Third Session will be received on
4 - the dates given below and bnllot thereonf will be held
‘{ on the dates indicuted against cachs:-

" S.No. Date of Group of Last date of Date of heoldi
= - sitting Depart- receipt of ballots for
“ment notices of notices of
guestions question for
ror the determining
Departments priority for
indicated in cral answers
E = 2 s, g
-1, 22.8.1994 © 1Al 9.8,1294 9.8.1994
i : : urts 15,00 17.00 hrs
| y ' ' bis.
2, 23.8.1994 'B! 10.8.1994 10.8,1994
urco 17,00 hrs

: 15.00 s

sesabP/3
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3, 23.8.1994 ‘cC! 11.8.1994 11.8.1994
upto 17,00 hrs

15.00- hrs
4. 24.8,1994 'D! ' 43.@.1794 12.8.1994
, upto 17.00 hrs

15,00 hrs
5. 25,8,1994 ok 12.8.1994 12,.8.1994
el upto 17,00 hrs

15.00 Brs

Note 3 (1) Notices of questions for the Third

Session will be received with immediate effect,

e (2) A Member may give notices of only five

s questions in a-day including starred questions
znd unstarred cuzstions and Short Notice
guestions (Rule 33 )s

. (3) The clubbing of questions will only be
done in case of more Members give notice of
the sam: substance for the same date. Any
que stion received on the same subject £or
ansvers for the subseguent dates are liable
to be disallowed. (Rule 28 VI).

(4) Vembers are requested kindly to indicate
clearly and legibly their priority on the )
questions, In case no priority is indicated,
the priority will be decided according to the
time of their receipt.

(5) Ballots will be held in the presence of an
officer of the Assembly Secretariat. Member s
are requested kindly to make it convenient to
witness the balloting of notices of questions
on the dates fixed for the purpose (Rule 3041%).

‘ (6) Private Members! Business during the
Third" 3session

The following day has been allotted for the
transaction of Private Members'! Business during the
Third Session :

Friday, the 26th August. 1994 -~ Resolutions

....p/d
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(7) Private Member's Resolutions

Members are informed that the Speaker has
bzen pleased to allot the following day for the
receipt of the Private Mombere! Resolutions and
the date for balloting of the same will be as
mentioned against that dare .

Day alloted for Date upto Date of balloting
Private Memberg! which the of Resolutions
Resolutiong. Resolutions

can be received,
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26€h August, 1994 12,8.1994 oeaes
. upto 15.00 hrs . °

The balloting of the Resolutions will be held
in the Room of Secretary on the date and time fixed
for balloting.

A Member who wishes to move a resolution shall
give ten clear days' notice of his intention and sha
| together with the notice, submit the toxt of the
Resolution which he wishes to move, The 13, 14 and
15th August b=ing Holicday, the notice for resolution
will be received upto 15,00 hrs on 12,8.1994,

(8) ATTENDANCE REGISTER

Attention of all thz Membirs is invited to
rule 237 of th2 Rules of Procedurc and Conduct of
: Business in the Legislative Assembly under which the
4 Hon'ble Members have to mark their attendance in the
i ' registaer before the mectine of the Housce is adjourn
| : for the day. The attendance register is kept daily
f half-an-hour before the sitting, in left and right
lobbies of the House. The Members arc regue sted
kindly to mark their attendance thercin daily.

(9) PROCEDURE OF NOTICES

Attention of Members is invited to Ru%e 238 o
Rules of Procedure and Conduct of Business in the
Delhi Legislative Assembly which reads as follows:=

"230(1) Every notice required by the rules
; shall be given in writing addressed to the
.P , Secretary and shall be left at the Table or
' in his office during working hours.

(2) Unless otherwise provided in these
rules, a notice reccived in the office at
hours after other than these specified in the
preceding sub--rule shall be treated as given
on the next opening day,

-.....[‘,f',-r-"
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(3) While the Housec is sitting, copies

of the notices oxcep- of auh motions,

received under sub-rule (1) by 4,00 p.m. shall
be circulated by the Secrztary to Members

by 17,00 a.m. next dazr"

! Every noticc shculu s signed in ink by
the M2nbers givine thoe not’on, indicating the
Divisicn Number and the nams of Member in
Capital Letters and shoiuld be deposited in the
Assemlily Notice Office,

All noticec deliver:zd in the Assenmbly
Notice Office are date stanped and the time of
receipt is also indicated thereon.

The Assoembly Notice Office is responsible
for transmission of their notices to Branches/
Officers concerned without delay, Members are,
thercfore, reguested not to deposit their notices
either at the Table of the House or with any
other Officer/Branch of the Assembly Secretariat,

The hours spocified for notices being
received by Asscimbly Notice Office are between
9.30 hours and 15,00 hours every day excopt
Saturday, Sunday or a Fublic Holidey., Notices
left at the Notice office aftor 15,00 hours are
treated as given at 9,30 hours on the next
working day. This is not intended to preclude
Members from sending noticcs addressed to the
Secretary by post.

Communications on different matters may
not be conbined in one letter.

Notice pericd reguired for some of the
Notices which are frequentl: given by Members, is
as under :-

(1)

(2)

(3)

(4)

Questions ~ Starred & Unstarred - Not less than
' 12 clear days.
Short Notice Question - Not less than
3 clear days
Private Members'! Resolutions - Not less than
10 days
Private Members' Bills - 15 days

F.N, GUPTA

SECRIETARY
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